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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL e
NEW DELHI ‘ ]
R.A.192/89 In - .
0.A. No, 940/89 198

T.A. No.

DATE OF DECISION_ 22, 2, 1950

Shri P.P., Bhatnagar _
Applicant' (s)

Advocate for the Applicant (s)
Delhi Admn. & Gtlers
i Respondent (s)

Advocate for the Respondent (s)

CORAM :

The Hon’ble MT. . P. K, Kartha, Vice~Chairman (Judl.)

N

ThewaMeLh. P.C. Jain, Administrative Member,

~

Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulated to all Benches of the Tribunal ?
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JUDGEMENT

(delivered by Hon'ble Shri P.K. Kartha, Y.C.)

This petition has been filed by the original
apﬁlicant in 0A-940/89 in which the applicant had
prayad that his seniority in the reépeetiue grades
(Brade III, II and I) ‘of the Dslhi Admiﬁistration
Subordinate Service should be refixed correctly and
that he be giyen the benefit ef notienal promotion,
Viswa-uis, noeional-pay fixation by stapping up his
pay with refarence to the pay of his juniors in the
raspective gradses, After going through the racords of'
tha case carefully and hsaring the lsarned counsel for
both the parties, the Tribunal did not see any merit in
the application and the sams was diemissed at the

admission stagse itself, 1In para.12 of the judgem'ant,dt.ZDJOBE

it has-been observed that the appllcant is s=eking to
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challenge the seniority of of ficers in Grade III of
the Service fixed by the rsspondents ysars ago énd

the applicant cannot sﬁccéqion that ground alone,

The application was disposed of not only on the ground

of bar of.limitation but also on the ground that the

applicant had no prima facie case, This is clear

from para,8 of the judgament, »

2. In ths présent petition it.has been .prayed that
the judgement be reviewsd in the light of the arguments
put forth in the petition, The petifioner has not
brought té our notice any error of law appara=nt on

the face of tﬁe judgement, nor has he brought out any
new facts warranting a fevieu of the judgement,

kR The petition is, tharefors, rejected, There

will be no order as to costs,
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Qien oty ?
../ -
(P.C. Jafn) (P, K. Kartha)

Administrative Mamber ' Vice-Chairman(Judl,)



